
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENcH: 
AT, HYDERABAD 

O.A. N0.840/93 I 	Date of Decision: 5.12,1996 

BETWEEN 

Kum. G. Padmavathi 	 .. Applicant 

General Manager, I 
South Central Railway, 
Secunderabad. 

Divisional Railway Manager, 
Hyderabad (NG) Di-~iSion, 
Secunderabad. 

Gazetted Head Mistress, 
Railway Girls High School, 
North Lallaguda, Secunderah Respondents 

Counsel for the 	cant: Mr. V. Krishna Rao 

Counsel for the 

CORAM 

Mr. J.R. Gopal Rao 

THE HONBLE SHRI R. 	ARAJAN: MEMBER (ADMN.) 

THE HON'BLE SHRI B.S. JAI PARAMESHWAR: MEMBER (JUDL.) 

I JUDGEMENT 

(Oral order per Hon'bile Shri R. Rangarajan: Member (Admn.) I 

Heard Mr. V. Krishna Rao for the applicant and Shri 

Krishna Mohan for J.R~ Gopal Rao for the respondents. 

The applicant was pppointed as a substitute physical 

Training ln~~t -3~~tor in the scale of pay of Rs.1400-2600 as per 

the terms and conditions indicated in the appointment order. 

She worked as such from 27.8.92 to 23.4*93. Her substitute 

service was terminated before summer vacation on 24.3.93 in 

terms of Railway Board's letter No.E(NG) II/72-SBr4 Dt.18.2.93. 
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Thereafter the POstiwas kept vacant and was filled by a 

regularly aPpointed~candidatef Mr. M. Ram Gopal and was 

posted to North Laliagud a~ He reported on 27-10.93 in'terms 
I of order No.YP/594/S`­`[ CH/Grd. Asst. dated 14.10.93(Annexure R.1). 

No representation has been submitt8d by her for I 

retaining her in sez~,vice during the summer vacation and also 

till posting Of regu 
I 
lar candidate. No stay order has been 

obtained 	
(.1fV_ 

by her when1her services ave, terminA-F~A 
I xz5 ri.Lea to 

I 

set aside the termination order of 2;+ 93 

Page-2 of the OA by R-3 and for consequential relief to reins-

tate her in service 
I 
with all benefits. 

I in a similar case in OA NO.1073/93 decided on 3.9.93 

on the file of this bench it was held that "If 
s *44~ 
uch,& substitute 

teacher .SWhO are continued during the summer vacation in 1994 

in view Of the vacanc i y Position, they should not be terminated 

for the summer vacation in 1994.11 From the above it is evident 

that the termination impending the summer vacation should not 

be resorted to if there is no regularly selected candidate is 

Posted before termina~ion. In this case no regularly selected 

candidate was posted till 27.10.93. Hence in view the direction 

in OA 1073/93 we also'feel that the applicant should not have 

been termiUaCUU from service impending the summer vacation of 

1993 on 24+93. However the applicant should have approached 

this tribunal when that termination order was issued for staying 

the same. She did not resort to that. She also did not represent 

her case. However she i cannot be denied her right for continua-

tion till a regularly i selected candidate is posted. But she 

cannot get any remuneration for the period as she did not work 

for that period on thelprinciple of no work no pay: She did not 
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. even represent her case in time. In view of the above the only 

direction that can be given is to 	ount the Period from 23.4.93 
4 	 #C 

to 26.10.93 asiqualifying service for purpose of future engage.;. 

ment and also for considering that period as her experience 
I 

in that post so as to enable her to indicate her experience in 

future if she applies for any post in Railways. L 

In the resui 
I 
t the following direction is given: 

The period from 23.4.93 to 26.10.93 should be reckoned 

as qualifying ervice .for future appointment either in temporary 

or permanent service/-A- 

The OA is dA6±ded 4ccordingly. No costs. 

B.t. JAI_PARAMESHWAR) 	 (R. RANGARAJAN) 
MEMBER-J~JUDL. 	 MEMBER (AbMN.) 

Date: STH DECEMBER 1996 
Dictated.in  the open court 

KSM 
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